
Copy of order dated 20-01-2023 passed by the Hon'ble Addl. Sessions Judge, flC, Sonitpur,

Tezpur in Misc. (Crl.) Bail Case No. O8 ot 2023
Bikash Mazumdar and Anr-VS-State of Assam

Misc Crl (Bail) Case No 8/2023

20.01.2023

This is a petition filed under section 438 of CRPC, with
prayer for an order to release accused Bishnu

Mazumdar and Hiren Mazumdar on bail in the event of
their arrest in connection with Chariduar PS case

number 223122 under section 302 of IPC.

The called for case diary has been received. I have

heard the learned counsel for the accused/petitioner
and also the learned Additional Public Prosecutor for
the state.

The facts of the case, in brief, arc that on 2U1,212022

an FIR was lodged by one Shankar Choudhury at the

Chariduar police station, stating therein that his

daughter Mayuri Choudhury was married to the

accused Krishna Mazumdar on 5/0212018. Since after
their marriage the accused started demanding dowry

from his daughter. The accused also physical assaulted

the informant's daughter after consuming liquor. The

accused also maintained illicit relationship with some

other women. On the date of the lodging of the FIR

the informant received a phone call from the mother of
the accused, He was told that his daughter was

suffering from some illness. When he went t.o her

house he found her hanging from the ceiling fan. The

informant has stated t.hat his daughter's death was

caused in a planned manner.

Based on that FIR, Chariduar PS case number

22312022 was registered under section 302 of IPC.

The learned counsel for the petitioner has submitted



that the petitioner number 1 Bishnu Mazumdar is the
brother-in-law of the deceased and the petitioner
number 2 Hiren Mazumdar is the father-in-law of the
deceased. Both of them are innocent since the
deceased committed suicide and these two petitioners
were not invr:lved in this incident in any manner,

The materials on record suggest that the dcceased
Mayuri Choudhury was the wife of the accused Krishna
Mazumdar and she was being tortured by her husband
for not fulfilling his demands for dowry. There are no
sufficient mate:rials aqainst the present petitioners.
Their custodial interrogation also dclesn't appear to be
necessary. The 1st petitioncr, who is the brother-in-law
of the deceased, resides at Tezpur town, away from
the place of ocr:urrence. In view of the above, it is

hereby ordered that in the event of their arrest
acr:usc:d Bishnu Mazumdar and l-liren Mazumdar shall
be released on bail o1' Rs. 40,000 each with twct
sureties of like amclunt to the satisfaction of the
investigating officer. The bail is however subject to the
condition that:

i) The accused persons shall appear befclre the
investigating officer within 7 days of this order
and thereafter as and when required by ther
uo.

ii) The accused shall not, directly or indirectly,
make any inducement, threat or promisc to
any person acquainte:d with the facts of the
case so as to dissuade him from disclosing the
facts to the court or to any police officer
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Inform accordingly. Return the case diary in sealed
cover. With this order this case is disposed of.
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